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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

L' ted 17.:.2uL1 

'he learned Addl.Standinc COunl 

hri '.as 'has filed !..532/2OO1 seeking two 
nanths time to dispose of the appeal filed 

I.,y the applicant, which is objected to by 

hri.i'."iishra, learned counsel for the 

etitioner, who subits that on an earlier 
Jtv 

occasion n a iisc.plication, respondents 
/ , /A,i  

ere aIlO'ied two months time whicfl is goihg 

to be over by to-morrow andtheref ore, responents1 

/ 	 hi1d not be allowed further time. lecaue of 

'The fact that the applicant filed an aopeJ 

hef ore the appellate authority on 20.3ThTh 

C 	Ot 	 and even before expiry of six months he 

approached the Tribunal, ye allow time tiL 

he end of October, 2001, to respondents o 

'Td 
CVer COTiCs of ordes to bDt h sides 
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